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THE PRIME MINISTER (SHRI  ous Expenditure for certain surveys and this is

JAWAHARLAL NEHRU) : Madam, I do not quite
know what little points the hon. Member has
made, except that [ have heard his last speech,
nor do I understand his difficulty or the
occasion for saying this. It is the Prime
Minister's responsibility to allot the various
portfolios to his Ministers and to have as many
Ministers as he thinks necessary, naturally
subject to parliamentary approval, and I
thought that it would be very helpful to the
Government and to me specially, to have a
very able and experienced Member of
Parliament, an old colleague of ours to assist
us in matters he is especially competent to do,
with regard to economic matters, to keep an
overall eye over these matters and to make
suggestions which can be discussed in the
Planning Commission and in the Cabinet, in
the Economic Committee of the Cabinet and
various other committees. In fact, he has been
very helpful. 1 do not know what other
explanation is necessary for my discharging
my duties in this particular Way.

THE .DEPUTY CHAIRMAN: The
question is:
"That the Bill be returned."

The motion was adopted.

THE APPROPRIATION (RAILWAYS)
NO. 4 BILL, 1962

THE DEPUTY MINISTER IN THE
MINISTRY ofF RAILWAYS (SHRI S. V.
RAMASWAMY) : Madam, on behalf of Sardar
Swaran Singh [ beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1962-
63 for the purposes of Railways, as passed
by the Lok Sabha, be taken into
consideration."

Madam, this supplementary demand relates
to two Demands, Demand No. 2 and Demand
No. 17. Demand No. 2 is with reference to
Miscellane-

of the order of Rs. 12 lakhs. This has been
necessitated by certain post-Budget develop-
ments and it is largely due to doubling certain
trunk routes so as to increase the line
capacicty, totalling up to about 526 miles, in
order to meet the anticipated requirements of
coal movement. As the House is well aware,
the target lor coal production may be raised
from 93 million tons to 101 million tons, and,
therefore, it has become necessary to double
certain lines. Even that necessity will arise
only during the end of the Third Plan, but we
are taking early action because certain surveys
are difficult and they will take some time,
particularly the line between Kharagpur and
Vizianagaram where the survey will be done
in the interior and not along the coastline so
that the new lines may not be exposed to the
vagaries of the monsoon. There is also the
sixth survey which has been necessitated by
reason of the National Mineral Development
Corporation suggesting the construction of
fifty miles of new lines near the Belladila area.

I now come to the supplementary demand
No. 17, Open Line Works— Replacements.
This is for five lakhs of rupees. This is only in
the nature of a token grant of one lakh of
rupees each for each of the five important
doubling that will be undertaken. The pattern
of coal movement has now emerged fully
from the Planning Commission and in order
to meet it, these lines have got to be laid.

Madam, this has been brought before the
House because the Public Accounts
Committee, in its Fortieth  Report,
recommended that Parliament should be
apprised of it and financial approval taken in
advance of commencement of works
involving large sums of expenditure. These
five works may involve about two crores of
rupees each and hence this has been brought
to the notice of the Parliament.

The question was proposed.
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THE DEPUTY CHAIRMAN: The time
allotted for this Bill is hall an Jiour.

SHRI R. S. KHANDEKAR (Madhya
Pradesh): Madam Deputy Chairman, this
Bill has been brought before us by the
Railway Ministry for two purposes, one is
for doubling certain sections and
secondly, for some surveys to be made.
Madam, I am particularly interested
because, as far as doubling is concerned,
it concerns my State also, namely, the
Bhopal-Bina section and the section on
the Western Railway from Maksi to
Ujjain. It is necessary that this section
from Maksi to Ujjain should be doubled.
The line between Bhopal and Ujjain and
Nagda is one of the oldest lines and there
are bridges with the result that heavy
engines cannot run on that line. There is
great need for replacing that line. The
distance is only 116 miles and it takes
about five to six hours. When the
Government is doubling the line between
Ujjain and Maksi, it should undertake to
extend it further to Bhopal which is
assuming great importance because
Bhopal is the capital of a big State.
Besides, there are heavy industries
located there, like the Heavy Electricals
and other industries. Archaeologically
also it is important and so the whole line
between Ujjain and Bhopal should be
doubled so that it will connect the
industrial area of Indore and Bhopal and
release the traffic which is held up on
account of slow movement of the trains.

The Railway Minister said yesterday
during the question hour that they "were
thinking of introducing new trains from
Bhopal to Baroda linking Madhya
Pradesh with Maharashtra and Gujarat
but the main difficulty is that there are
certain bridges on that route which are so
old that fast trains cannot go there. The
line is also old and so heavy engines
cannot travel over them. That is why,
mail and express trains cannot run there.
If steps are taken to replace the old line
and also have doubling of the lines it
would help a lot. T would plead for the
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doubling of the line from Bhopal to
Maksi also.

With regard to the other demand\ it is
for easing the coal situation. We had a
discussion just now and the whole idea
of that discussion was the creation of
more (industries, more heavy plants etc.
So, som, attention should be paid to the
steel projects also. When there is coal
shortage a bottle-neck is created. Steel
production is also coming Up and it is
necessary to see that all the steel plants
are well connected with railways. There
should be double lines. I understand that
there is no double line between Nagpur
and Bhilai. Attention should not be
restricted only to the coal problem but
should be given equally to other
industries also.

So many things have been said about
accidents, inefficiency and so on. I am
not going to dilate upon those points but
would onjy request the Railway Ministry
to take into consideration the criticisms.

I am happy to see from this Demand
that my State has been given proper
attention. 1 plead for more attention. I
had raised this point in my speech on the
Railway Budget and I had suD-mitted
that Madhya Pradesh was being
neglected so far as Railways were
concerned. There are so many regions in
my State which have no railway lines for
hundreds of miles. This survey that the
Railways are undertaking and the
doubling pror gramme that has been
taken up will help a lot. I request that
more attention be paid to the State and I
support this Bill.

SHrr P. K. KUMARAN (Andhra
Pradesh): Madam Deputy Chairman, I
support the Bill but while supporting it, I
want to express my opinion that while the
works for which this amount is required
according to the  developmental
programme, certain other aspects will
also have to be taken into consideration.
There are large tracts in the South where
people have been expecting new lines
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[Shri P. K. Kumaran.j to be constructed. freraz arsit (Frere) - 9oeraT-
As far as Andhra Pradesh is concerned, = (frre)

the Government has been pressing for six afe wgiear, F Taq f{mﬁmﬁ farer 1
or seven new lines. At least one or two FqqH ?TTTIE‘ | SrgT 7% TE TAg AIEA

lines ought to have been ordered for ¢ e .- & T
survey. Similarly, I remember a survey frtor =57 i AT ﬁ_q g_rrjqrq.q.[
report made for the Telli-cherry-Mysore 3# §IFH # a0 4% ATT H Wy o I
line but that survey has been put into cold zars sy & 1 fum® zv fger 2, gqr?
storage. If this line is constructed, you will .- - . . f & 1_._' ) f. . o
get a direct route between North Kerala A F AT AT F TAONHT) AT AF

and Secunderabad'on the one side ard ¥ ¥ ¥7F TF F4 AT ¥, TA T=

Poona on the other side. I hope tne 3 W6z AT AT aME AT A0Ed

Minister will take this into consideration. L o e L
i F Frr fr ar F vy AT K TE

Another point which I want to mention &0l FL HF | qg I 4 Fg I
is in regard to the large number of @& Wit g «1 gI& Gz FANT FT4T
employees who are employed on these .~ . o s A o _a
projects. They have been working for the W;” T :F: ‘Tf HIT ’ﬁ’r A AN
last six or seven or eight years. The same ¥AF #¥T & gl [ TFAC Efl HA

is the case in regard to the Moghalsarai- grerio 5 ag FEAl 7397 7 fF Freane
Howrah section where they have the elec-

trification scheme going on. These F&+ % I, @@ & ITT T HHT 97 T

employees have been working there for all q-ﬁ;pi-r q Toq wrga 7 s €
these years. They have been working on _ 3 fect i ' S
daily Tates. Théy have no security of &A1% IEWl IHITEIT HI® €99 AT WE-

service and many of them have already Farar @f Tga T@r w4 4 HIT TGl &7

completed twenty-five to twenty-eight = T &
years. They have passed the age of .ntry feafa & art & ENIRR A #r

into  Government service. Unless the 41 | Sigf &% W& a7 & 371 = ¥oa

Railway Ministry takes up their cause with ATEA AT FT o7 famifer £ O
a certain amount of sympathy, their future ‘

is very dark, especially after the present Frger & 9aae g7 g wiraan a%
works are over. Already many of them ¥4F #rga a7y #T 1 4T | qg AT
were told, when they applied for some _ ~

other posts, that they had passed the ot #8@ 3o i T 3_'\’ A qﬁﬁi !
recruitment age. I hope the Minister will farg=1 dv 77w ¥ @iffems & fazr g

take action to absorb them into the 2 2 2

Railways itself. Many of them are getting a | a1 2 ih'T'-tTT?l’ ¥ o AT A ﬂfﬂjf
daily wages which are below the level of 8 H97 AIUIT 7 ¢ 4o HIT 200 TIF A
the wages given by Railway contractors. W §z ?{T faedr | gT A A Tg T T
The question of applying the Pay . S o -
Commission scales to them also must be P18 8% a7 a%dl & ®IT 7 ®1E gad

considered. I think there will be no =& Fav< g #Fal & | Wl a7 ¥ gl
SRy i s and | o bope 1 1 v et e 1 ot v
pathetically. & T F T I AT FE A o7 gE
& AT/ AT A LG, W g aw
AT AT AT H A AT | T
usifsyuar fae & 2w F aga s 7
FE ¥ g FEAT TEAT § fr gar? rwa
farmer % aga aomT &1 @ @ afwd o
& g W 5 A i 9T ama
Wit o 7@l T & awi 07 t@a gy
Famgt st Fifga | faew ¥ gvere aw

With these words, I support the Bill.
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A A1 & o ¥ wrex Fewfor e
ifgd | qaTETEr ¥ e g g
Frger &t oM e aF e
AT weR & ex ANE ST =R |
I F HTI TF AT AT A
WA ATE T w1fRT | W g aifr-
Farst aan Farmay steft ot menfeat & 3
A WFG & A1 AT W W g
B FY FE § § a7 TFHT HIT AT
aF M T T T EwT § | Aadr 5T H
7 faeae § o aw 97 TgT
TR 1A IHT & W17 3% ¥ fad v o #rE
YT TAT ATGA A0 A FO Y
ara 41 | gafag q& man & fr s
WAy ST T Er g & "y ¥ 3
el ¥ faawr @ s fors far
AT TAT ATLT FATLT | HFH AT
wforg o aat A aw guen & ame
& o Fgr & Jmi 7 it & e &
1 Toq AT AT WA & | wetan
¥ YT AT o & wrden & fr g A
STt & & WU wO At forw Y
sg & fawln wgd & 9w 91 w=
¥ wex qu fear s wfed 1 g
faq &6 wedm wefr ot ¥ o
g & & enfer #fmm 34 =
& OWT %o FUT TG AT FWI HY
gt & fog fear & wwdt & g9 ofy
TOFT T 0 qA-Al F7 TG AT
st g1 fan e nfgd @ar w9 faar
ST W1fgd | g9 WA ATEH] BT GO
ST # oft 5 g I

ug ot wirge Tz & 97 w09
{yo Wi @ T ¥ W1 gEH A oY
wIRAr wAs wg s wwar & | faw
A<E & A faer yrae i w2l A, Gior a7
FAT & w9 ST § I AE ¥ T
TIAT TEAT § | THT a9 G477 HardT gl
1 T 8, 9 FfEE W S & e
ST FAT & | "fwge & e

[30 AUG. 1962 ]

(Railways) No. 4 4388
Bill, 1962

TFHTA TF L HAA T o7 wFal £,
O gL T wFAT &, FEar agy o
wFar ¢ | agi o< afae = &, & e
e & W FE aag 7 o agi < A
TGl § | AT T AT § g9 T U7
g AT |feor w219 7E e wa €
W< W a9 WA w1 FT G T §
gafay 7 62 g w4 ofr & s
weiT fa F9¢ amd a9 St 1
ATgAT # A & faw wew § e
AT §E Z FT HIT AT HT &l
=ifgy | &7 w=’T & w1 d o fagw
1 wagT F@m § |

ot femt (dge) s faEy
Tcia wigar, & 55 faw 4 ardz
Foar § w7 form e & ma g
BT @ AT ¥ WT AT WA HEAT Tgar
g | AT T § g wetew ufar §
LY wrEt & uF g9 ofr e e @
et mE & e #fww & el
arerdt g & ag feear aga dwad
AT AT | T ArEeE A s o
T H EH KT AHHT FOAT § IHHT forgrer
FA U AT qGT & A FT AT HATTAT
& o ifa & 1 A & o0 &1 ATC AT
7y qaverar g & fa andh & faover aw
g mga ang At afgd s ow
d%a? ufan & 7€ o 5y 5% 97 95
F SO0 w1 AT qEF & gHL AF G AE
Ry &7 Aiwe &7 HE TGH T AFT
fam &%

i gt 3% ufar § drae #1 faar g,
"l fq7 w2 & faet & A Seer
#fires AT a% gge & fag aedaa
Yoo WIT Yoo HIA F TREAT a9 FTAT
TEeT § /T I A0 BT GAAT L AT
qgAT § | @127 T@a AT A1 79 A
T & A wit o T oA
TN & W0 | SET g WL R T
Fo & agt gu AISY A7 9% 99 @A
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& AT gAY avs w9 Aot & T
g ATd AL agw T TE widr | gAlag
4 am A o7 9% fedr fafwex
qigt ¥ worfar w=m fF 2 o
AT ATIA TAHT TA THT w1 G4 AT
AT Aifgd WYX q@ ITHE § 9 I
FAT FT qeT X FoT G T | FAD
A1 A F AT AAT AL AT ATAL
ATET AT AT AT Har ar g ufar
At AT 7 74 FAr F 72 74 31 @ |
& a7 AT w FOr FEar g w dwuan
e et ow nfar 5§ frai Y @ &2
# 3w i afer &eq Ad § W T @
FrferT gt 9T AT § | IH q99
ZAIE qF | A4 A AT qA4UT G
g #r 39 ufar d § gafaw q&
Tz ¢ fr o fafaees wge 97
afzrr &7 §re | adqedr 39 | 39
I AT F A 7 AT T T
FLAT & |

SHri BHUPESH GUPTA (West Bengal):
Madam, I want to say one thing.

THE DEPUTY CHAIRMAN: On this Bill?

SHRI BHUPESH GUPTA: Yes. I have only
one point about the Railway Administration.

THE DEPUTY CHAIRMAN: We have got
a time-limit on this Bill.

SHrr BHUPESH GUPTA: Only a few
minutes I will take.

THE DEPUTY CHAIRMAN: If you can be
just to the point .

SHRI BHUPESH GUPTA: That I will be;
absolutely.

Now, I do not know how the Dum-raon
railway accident is being treated by the
Railway Administration and the Railway
Board. As you know, it was a very serious
accident and after the Parliament discussed
this matter, the matter was taken up by the
Gov
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ernment and even before that a Commission
of Inquiry was appointed under the relevant
Act. The enquiry was in progress. What has
happened now is, it seems the enquiry has
been stopped suddenly. As the enquiry was
going on, the two cabinmen were prosecuted
in a magistrate's court. Then somebody came
before the Commission of Inquiry and said
that the enquiry should not be proceeded with
because the matter was sub-jud*ce in a court
of law. And the Chairman of the Inquiry
Commission asked the lawyer on behalf of the
Railway authorities, Mr. Sanyal .

THE DEPUTY CHAIRMAN: If it is sub
judice, how can you comment on it?  And it
is not relevant to this Bill.

Surt BHUPESH GUPTA: It is relevant. I
am questioning the Railway Administration. I
am not at all concerned with the judicial part.

THE DEPUTY CHAIRMAN: You make
whatever point you want to make.

SHrRI BHUPESH GUPTA; What is the
position of the Railway Board with regard to
this matter? A commitment was made. I am
not at all mentioning anything about what
happened in the court of law. Perhaps, the
Secretary thought I was referring to the court
proceedings; not at all. Mr. Sanyal .

THE DEPUTY CHAIRMAN: This is
Railway Appropriation Bill.

SHrRI BHUPESH GUPTA:
connected with it, because .

This is

SHRI S. V. RAMASWAMY: Whatever
appears in the papers, he immediately pops
up and puts a question.

The DEPUTY CHAIRMAN: Please make
your point . .

SHrl BHUPESH GUPTA: ... I charge the
Railway Board with not proceeding with the
enquiry. The Chairman asked: "The Central
Government have come to the conclusion that
no useful purpose will be served by continuing
this Commission and therefore it should cease
to exist Is
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that the idea?" Now, we do not know,
Madam, when the Central Government]
decided this thing. Then Mr. Sanyal, the
lawyer on behalf of the Central
Government, said: "It may be; 1 am
speaking on instructions. The lawyer
there has been instructed to tell before the
Commission of Inquiry that it should nof|
be proceeded with and this is what the
position has come to. And in the latter
part— I am referring to the "Searchlight'
of August 29, i.e., yesterday

SHRI S. V. RAMASWAMY: Madam,
all that may be interesting, but it is not
relevant.

SHR1 BHUPESH GUPTA: It is rele-
vant, because it relates to the Railway
Administration. The Chairman of the
Commission says that he is very much
frustrated about the whole matter.

THE DEPUTY CHAIRMAN: You
have made your point.

SHRI BHUPESH GUPTA: I would like
to know what is the position. Now, they
are making a farce of Parliament. We
discussed it. An Enquiry Commission
was appointed. Now, behind our back the
lawyer has been instructed to tell the
Chairman of the Enquiry Commission
that this enquiry need not be proceeded
with. The Chairman of the Commission
has expressed his surprise and he says:

"We have been frustrated by the
attitude of the Government in a serious
accident like this."

Therefore, he should explain the position
here before this House.

SHRI S. V. RAMASWAMY: Madam
Deputy Chairman, whatever appears in
the papers in the morning, we cannot
immediately answer on the floor of the
House within a few hours.

SHRI BHUPESH GUPTA: But you can
say whether you have given any
instruction or not.

SHRI GOVINDAN NAIR (Kerala): He
can say whether they have given
instructions.
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SHRI S. V. RAMASWAMY: I regret |
cannot do so now.

THE DEPUTY CHAIRMAN; How can
he say, unless he looks into the matter?

SHrRI BHUPESH GUPTA: But the
Minister should come prepared.

THE DEPUTY CHAIRMAN: You
know that he cannot carry all the
information with him. Yes, Mr.
Ramaswamy, please continue.

SHRI BHUPESH GUPTA: The official
gallery is there.

THE DEPUTY CHAIRMAN: Please
continue.

SHrRi BHUPESH GUPTA: Do 1
understand that we cannot have an
answer to a point which is very clear?

THE DEPUTY CHAIRMAN: If you
have, you can give it.

SHrRi BHUPESH GUPTA: He can
consult the official gallery. The Railway
Board is there.

SHRI S. V. RAMASWAMY: I have no
answer to give now. My friend may
pursue the matter in some other form, if
he likes, but not on this occasion, not on
this subject.

I was glad to see that Mr. Khande-kar
was very happy that after all Madhya
Pradesh is having a fair deal. A number
of lines are coming up in that areca. He
wanted particularly that there should be
more lines. Now, the importance of these
lines is that coal has got to be moved and
also tha other links have got to be estab-
lished in order to supply the steel plants
with raw materials on the one hand and to
move the finished commodities on the
other. It is with this purpose in view that
all these lines are coming up, and new
surveys, doubling, etc. are made.

Mr. Khandekar also said that the whole
of the line from Bhopal to Ujjain should
be relaid. I do not think the  condition
of the railway
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track is so bad as he is assuming. Otherwise,
trains would not run. The position is that in
the first Instance doubling is being taken up
between Ujjain and Maksi. Just at present
there is no need to take up the line between
Maksi and Bhopal. The Board is well aware|
of the situation and as and when the necessity,
arises it will be dealt with in due course.

As regards Nagpur and Bhilai, my friend is
under a wrong impression that thei<e is no
doubling. Nobody is more anxious to have the
doubling than we ourselves. It was program-
med, but unfortunately certain contractors
failed us and there was difficulty about the
construction of certain bridges on the section.
We are pursuing the matter and we would
very much like that the doubling between
Nagpur and Bhilai comes to pass as quickly as
possible. There is a severe bottle-neck, there is
restriction on the movement of goods.

Now, with regard to the point raised by Mr.
Kumaran that people who work on these
projects are not confirmed, they are only
casual labour. It is a well-known thing that
labour employed on projects is necessarily
casual and they know how long they are to
serve. But then when one project ends, they
are at liberty to move on to another project. In
fact, they are welcome to come to the next
neighbouring project. They e given
preference for absorption in regular vacancies.
There will not be any question of
unemployment at all for them, if they move
from that place to the next neighbouring
section.

Now, another point was made by Mr.
Yajee. I do not know whether it is relevant
now to raise the question of a railway line to
Manipur and all those things. Mr. Sherkhan
was also talking of new lines in Mysore State.
My friend must be thankful that a number of
lines are coming up in Mysore State. He is
well aware that the Hassan-Mangalore line,
which is purely within the Mysore State,
is
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coming up. Then, there is the Banga-lore-
Salem link which also serves the Mysore
State. Recently, we have decided to take over
the Alnavar-Dandeli line, which belongs to
the Mysore State Government and it will be
worked by us in order to improve the
communications. We are doing everything
possible within the limited resources available
to us to improve railway communications in
Mysore State.

I am glad there has been general support
and 1 do not wish to add anything more now.

THE DEPUTY CHAIRMAN; The question
is:

"That the Bill to authorise payment and
appropriation of certain further sum, from
and out of the Consolidated Fund of India
for the service of the financial year 1962-63
for the purposes of Railways, as passed by
the Lok Sabha, be taken into
consideration."

The motion was adopted.
THE DEPUTY CHAIRMAN: We shall now

take up the clause by clause consideration of
the Bill. There are no amendments.

Clauses 2 and 3 and the Schedule wer,
added to the Bill.

Clause 1, the Enacting Formula and the
Title wer, added to the Bill.

SHRI S. V. RAMASWAMY; Madam, I
move:
"That the Bill be returned."
The question was proposed.

SHrl BHUPESH GUPTA: May we have
that statement tomorrow on the point that I
raised?

Tue DEPUTY CHAIRMAN; The point is
outside the scope of this Bill. The question is:

"That the Bill be returned."

The motion was adopted.



